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Order with Signature 

te as to 
action (if any) 
taken on order 

s.i1.. 	 Meard Shri A.C.Rath, Advocate 

the applicant and Sin A.K.Pese, Senior 

Standindj c.ipnsel fr the Respondents. 

Applicant, an U.D.C. of Central 

cise and Cvstoms under Indere Osliecto- 

rate came on tr transfer to the 	 \ 

Collectorate at Ii.aneswar(wiici is an 

establishment separated in the year 198.) 

and as such he lest his seniority. It was 

made clear to the applicant a1 initi. that  

he woli lose his seniority and he also 

gave an vndertakinp in the same line as 

that of the req*irement. The •rievanaes as 

raised in the present Oriiinal Appliction 	 ) 

* with reçard to loss of his seniority 

and his lower placement in the seniority / 
list were the sáj eat oatter of considerarI. - 

I tion by this Tribal in two earlier 	 > 

ccasiens in O.A. Nos,353/88 and 226/91. 

The issues raised in the present O.A. are, 

therefore, hit by the principles of 

resj sdicata as the i ssles involved in 	 1 

the present O.A. were already decided/ 

answered by this Tribunal in the afore- 	/ 

mentioned 0.A9(0.A.Nos.3S2/88 and 226/91 

decided on 27.02.1992 and 6.11,1993, 

respectively), 

In the aforesaid premises, this 

0.A.1apart from bethp devoid of any werit,1 

is also not maintainable and hence 	/ 
dismissed. No costs, 

Send copies of this order to the 

parties. 	 V 
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